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central AD!^ in I sir at K'E tribunal
PRINCIPAL BENCH

NEU DELHI.

0. A. No,978 of 1994.

Nau Delhi, this the 2Bth day of Septembers, 1994.

HON'BLE HR 3USTICE S. K.DHAON, ACTING CNAKGAN

HON'BLE [AR B. N. DHOUNOIYAL, flEl^BERCA)

1, Shri Satya Pal
S/0 Shri Ram Singh
H. No,2Tukmir Pur Gaon
Sherpur Chouk
Karaual Nagar Road,
Delhi-94. App.Ucar.t.

( through PTr P. fl. Ahlauat, Ad\/ocate)

us.

1. The Union of India, through
The General i^anager.
Northern Rialuay,
Baroda House,
Neu Delhi,

2. The Divisional Railway flanager,
Northern Railway,
State Entry Road,
New Delhi.

3. The Senior Divisional Personnel Officer,
Divisional Railway Planager's Office,
Northern Railway, State Entry Road,
Neu Delhi. Rssro n-<aAt, s

ORDER(oral)

JUSTICE S. K.DHAON. ACTING CHAIRMAN

Indisputably, the applicant was appointed

as Khal asi( Casual Labour) on ,03. 11. 1989. ha

prayer is that the respondents may be direct ad

to treat his appointment as regular. The ^cither

prayer is that the respondents rmy be diisnctad

to treat the applicant as confirmed w, e. f« G, Vl, 199 T

and give him seniority etc. on that basis,

2. The applicant avers that he underusnt the

int er vieu/uiva-vo ce test. He was also medic:ril!y

examined for appointment as Loco Clegner in A=" 1

l^ledical Classification prescr ib ed. Roueuer ,
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he uas giuen the appointment as a Casual Ucrkaro

In support of his case, he avers that after sc.'netime

he uas given the benefit of provident Pund etuo

3. Ue are not prepared to accept the subr^is:,.ion

of the acolicant that he uas not ^ pointed on

a Khalasi .init ially, If he had any grievance

on that score, he should have atl east protested

before accepting the appointment. The feet thet

he is being given the benefit of Provident Fund

etCo, does not in any manner support his ccse

that he uas appointed on regular basis to begin

uith. After rendering service for 120 daysp

the applicant acquired temporary status, that is uhy,

he received benefits, uhich are given normally

to those uho acquire temporary status. The

case of the applicant for being regularised

in Service shall be considered strictly in

accordancef uith the list prepared by the

department. In these circumstances, ue are unable

to grant any relief, as prayed,

4. Despite service of notice, the reapondants

have failed to put in appearance and consequantly

no counter-affidavit has been filed on their behalf.
Even today, no one has appeared on behalf of tie

rdspon dents.

5. With these observations, ue dispose of th-s

O.A, finally.

^B. W.'Shourd^/ ) ( S.E^on )
Acting Chair^a^


